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b i r t h in t he servi ce r ecor d as 12- 4- 1940 . Ac cor ding to 

a~plicant his ac tu al da t e or b irth i s 12- 4 - 1945 which is 

e vide nt fr o~ th e s ch ool l eaving cer t if iaa t e i ssued by 

t he ,Jr adhanadhyapak on 14- 7- 1957 (Annexur e A- I ) . It 

i s further s ubm i tte d by the appliccn t t hat he fell s ick 

on 15- 12- 1997,ther ef or e , was adviSed to take be d r est as 

h e was suf f eri ng fr o'!l br onchit is . ( .:er tificate f i l ed as 

Annexur e A- ;> Af t er r ecover;. he wr ote a l etter to the 

Divi s i onal Rai l wat Ma nager, Norther n Railwaj , Mor adab ad 

on 2 ~-1 0- 1 999 ab uut t he wr ong entry or date of b i c t h 

in -llu. service r e co rd st~ting ther e in t hat he had no k now le~ge 

about the said date of bir t h havi ng been e nter ed in h i s 

ser vice r ecord . Ther e fo r e , he r _quest ed t he au t horitie s 

t o corr ec t t he date or bir th as 12- 4 - 1945 in pl ac e of 

12- 4- 1340 b ut the sa i d r e~resent at io n has no t bee n decided 

til l da te. Th us) r inding no other r emedy the applicant h ad 

to r i 1 e the pres e nt 0. A • 

J . ResponJents h ave op ~ose d t he O. A1 on t he gr ound that 

a ~p lic a n t had himself given h i s s choo l l eaving certif ic ate 

a t t he t ime or e nr.r y • 1n serv ic2 ~,: wb ich was i ssued in 

April, 1960 wh l!r e in h is date of birth 
~ 

has [ shown as 12- 4- 1940 

(co py a nnexed as Annexur e IA A-»I ) . On t he basis of h i s 

s t ateme nt hi s da te of b irth r e cor ded in t he ser vice book i s 

also on 12- 4- 1940 wh i ch was se~ by the applic ant a nd he 

hadl not r ai sed a ny obj e c t i on a t that ti~e . On the contrary 

aft er h avi ng seen t he servi ce r e cor d he . aff ixed hi s thumb 

i mpr ession as we ll as signe d th e sai d record(Annexure CA- l ) 

In the sai d record h i s date or b irth is shown as 12-4- 1940 . 

S i~i larly, e ve n t he me dical c er t i f icat e wh ich was duly thamb 
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impressio)by the applicant a n::J issued as back as~ on 

03 -08-1 96'l his date of birth has been recorded as 

12-4-1940 and a-part from all these the responde nts 

had even i ssued a s e niority list on 12-1-1 990 wh erein 

applicabt' s na~e figured at 51. No . 78 and his date 

of birth is show n as 12- 4-1 940 (Annexure CA-3). Therefore, 

they h ave submitted th at appl ieS"\ t can not be harct. of 

pl eading that he was not awar e about the recording of 

his date of birth as 12- 4-1 940 and since h~ ap;Jl i ed at 

~ fag end of his career for change of d~te of bir th 

which was contrary to the ser vice record a vailab le with 

the respondents, h is representation was rej ecte d vide 

order da ted 12-4-1939 wh~ch was duly r e cei~ oy the 

applica nt himse lf. they ha ve, thus, submitt.ed_, there is no 

merit in the u. A ,theref wre, t he same may be dismissed 

with cost • 

4 . Since 
6 o./~cJl.~ fL 

nonet!or the appl icant even in 

call I could have dismissf~f this matter in 

the revise d 

defaul!. ftor 

non- prosecution b~ since this ma tter was penj ing 

since 1399!~ be._.sr-. ~praper to decide it on merits 

after hearing the re s~onuen~s counsel by attracting 

Rule 15(t) of CAT Procedure Ru l e , 1987 . 

5. I have heard respondent's counsel and perused 

the pleadings as well. The document annexed by the 

responde nts with their counter ~ ·s~ that at the 

ti~e of his appointment applicant's date of birth was 

r ecorded as 12-4-1340 in the service book uhich uas dd.p· fJ_ 
si~ned by the applicant and he ha~ approved the same 

} 
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by affixing his thumb impre ssion and by signing the 

s a id doc ument. t1oreover. the school leaving certificate 

which wa s submitted by the applicant himself and was 

on the r e c or ds o f respondents. \vas iss ued a s back as 

on 16-4-1960 wherein a~plicant• s dut e o f birth is shown 

as 12-4-1940. The certifica te \'Ihich h as been filed 

by the applicant 'Nith his O.A a t page 14 doe s not bear 

any da t e of i ssuance but in this certificate his 

date of birth is sho~n as 12-4-1945. Interestingly in 

t he s aid certif icat e the dat e for l eaving the school is 

shown as 14-7-1957. tha t means on the date ~nen applicant 

v;as given appointment this c ertif ica t e ~1ould have been 

\'lith him and h e could always h av e r a ise d the o b jectioo 

that his date of birth is bein g wron gly entere d a s 

12-4-1940 bec a use he 'tv-as given the a ppointment in the 

year. 1965. But a s sta t e d above a t the time of his 

appointment his dat e of oirth is clearly shO\·m as 

"~ 12-4-1940 which \·:as never objected,_ by the a 9plicant. 

on the contra ry it was signed by him. Ther e f ore. a ppli­

c ant is deemed to have accepted his date of birth 

as 12-4-1940. Thereafter a lso in 1990 the respondents 

h~ve issued the seniority list 'tmerein a ga in a pplicant's 

date o f birth is shown as 12-4-1940 ~mich has not been 

objected by the a pplicant and it is only a t the time of 
-&, \iw-4.. 6}- 6-

t GtVe$_:C...ca.l. "his retirement that he gave representation for the first 

time on 12-1-1998 req uesting the authorities to change 

the date of birth from 12-4-1940 to 12-4-1945. 

Therefore. it is clear that applicant was through 

out aware of his date of birth entered in the service 

record and cannot be allowed to change his date of 

birth or ask for correction of date of birth at the 

fag end of his career. The Hon • ble supreme court h a s 

repeatedly held that employee can not raise a dispute 

regarding date of birth at the fag end of'his career 

) 
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nor can such r equest at the belated s t age be entertained 

b ; the Courts . In JT 2001 (4) SC 129 Hon ' ble Supreme 

Court h as held th at changeu f date oF birth at 

fa d end of carrer- e~~loy e e can not r a i se a dispute • 
• 

Similarly in 1996(2) SLR Su pr eme Court 16 ·, i± , was 

held th at r ey uest For change oF date oF birth at belated 

stage c on not be entert a ined and in a case wh ere the 

Trib unal h ad directe d the r es~o na e nt s to consider 

th e COLrection of date Of birth on the bas i s Of request 

made after 25 years ) Supr eme Court held th e dir ection 
~tL 

Si-nilar~ in JT 1 :J95 (2) IJaS pe.ue.. illegal. SC 365 the 
"-

claim For a lteration or date or birth aFter inordin ate 

.Q and unexp l a ined delf; oF 25 years on the eve or r et i .1·ement 
u ~ ~I :...t, ~ Ju( .u.. YL 

Amust be scru~inise d c ar eF ully and interfer e nce made 

sparingly. a~&tt,... In th e instant case, it is seen that 

a,Jplican t was ajJ,J.J inted in tt1 e year 1965 and he was 

Fully aware about hi s date of birth entered in the service 

record which is evident fro:n th e jocuments fil ed by the 

res po ndent s . yet h e never raised any objection and it was 

only after more than 32 years that app l i c ant made 

~ r equest for change oF date of bir t h on 12-1-1 998 when 

he was due to retire on 30- 4-1 998 . Accordingly this 

c 8 s e i s furry cove red by the l aw laid down by H0 n ' ble 

Supreme Court. As such) no c ase has be e n made out by the 

applicant for int er fe rence . 

6 . Th ere is no illegality in the order passed by the 

r e spo nae nts . The O. A i s accordingly dis~issed with no cost 

Member (J) 

M adh ul 
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